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[17th May, 1958]

An Aot to regulate certain conditions of service of the Comp-
AR tr_oller and 'Auditor»(}enem} of India.

Be it enacted by Payﬁa;nen_t a8 f_o_llqws:-—-

1. Short title.—This Act may be called the Comptroller and Auditor-
General (Conditions of Service) Act, 1953. ~
it

2. Term of office of Comptroller and Auditor-General.—A 'Com-pt'mllar .
and Auditor-General of India shall"hold office for a term of six years from
‘the date on which he enters upon his office: o '

Provided that he may at any time by writing under his hand addressed
" to the President resign his office. - - :

Explanation.—For the purposes of this section, the term of six years
in ‘respect of the Comptroller and Auditor-General holding office imme-
diately before the commencement of this Aet shall be computed from the
16th day of August, 1948, _

3. Pension payable to Cemptroller and ‘Auditor-Gleneral.—A Comptrol.
ler and Auditor-General of India shall, on his retirement, be eligible—

(a) (?) in the case of the Comptroller and Auditor-General holding
office immediately before the commencement of this Act, to such
pension as may be admissible to him under the rules for the timse
being applicable to the service to which he belonged at the date on
which he became the Comptroller and Awuditor-General; or

(%) in the case of any other  Comptroller and Auditor-General
who was in the service of the Government at the date of his appoint-
ment, to such pension as may be admissible to him under the rules
for the time being applicable to the service to which he belonged at
the date of his appointment;. o

the service &s Comptroller’ and Auditor-General, in either: case... being
reckoned for the purposes of the relevant rules as service for pension ; and

. (b) to an additional pension of six hundred rupees per annum in
respect of each completed year of service as Comptroller and Auditor-
General, such service in respact of the Comptroller and Auditor-
General holding office, immediately before” the “commencement of ‘this
Act, being computed from the 15th day of August, 1048: = .

Price annas 2 or 3d,
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Provtded that the aggrega;bé of all pens lons payable to
and Auditor-General shall not,—

; (i) in the case of & member pf the Indw.n Cnﬁl Servxca exceed
B One bhousand pounds sterhng per-anpim; on i ~

(9 e the case of @ member ofiany other ROIrvics,. exceed twelve
thoussind rupees per annum.

4, Other conditions of service oi comptrouer and Auditor- Geneml —
Bave s otherwise expressly provide «im this Act, the other conditions of
gervice of the Comptroller and % tor-General of India shall be 8l
spemﬁed in the Second Schedule 13@ 1311e CQns’ututmn .
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